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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL, 
PRINCIPAL BENCH, NEW DELHI 

 

Appeal No. 22/2025  

IN THE MATTER OF: 

 
Association for Blind and Leprosy Eradication 
(ABLE CHARITIES)       …Appellant 

Vs 
 

Haryana State Pollution Control Board & Ors. …Respondents 
 

REPLY ON BEHALF OF RESPONDENT 1i.e. HARYANA STATE 

POLLUTION CONTROL BOARD 

Most Respectfully Showeth: 

1. That by way of present appeal, the appellant has challenged the 

closure order dated 19.02.2025 directing the closure of the unit. 

 

2. That the appellant has sought the reliefs which are not maintainable in 

the appeal filed under Section 16 of the NGT Act, 2010. The appellant 

has prayed for direction to answering respondent to issue CTO. Such 

mandamus sought by the appellant is not maintainable and appellant 

is required to fulfill essential parameters including documents. The 

appellant has not sought remedies available in law against refusal of 

CTO. It is further submitted that prayers No. C to E are also beyond 

the scope of environmental provisions, hence not maintainable. In 

regard to prayer (A)and (F), answering respondent is making its 

submissions in following paragraphs. 

 

3. That appellant has concealed the material fact that a comprehensive 

Action Taken Report in OA No. 806/2024 has been filed on 28.02.2025 

before this Hon’ble Tribunal submitting all relevant facts. Copy of 

report dated 28.02.2025 (without annexures) is annexed as 

Annexure-R/1. The unit is still not having CLU certificate which is a 

mandatory document for obtaining CTO. The unit is neither having 

CTO nor BMW authorization after31/03/2023 and31/03/2024 

respectively. Refusal of CTO vide letter dated 28.07.2024 and refusal 

of Authorization under BMW Rules, 2016 have never been challenged 

at appropriate Forum. Thus, closure order is justified and does not 

warrant interference from this Hon’ble Tribunal. 

 

4. That in compliance with the closure order dated 19.02.2025, the unit 

was visited on 24.02.2025. The facility was given a four-hour window 
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to cease its operations, following which the following machinery was 

sealed: 

 X-Ray Machine 

 Effluent Treatment Plant (ETP) 

 Dialysis Unit (06 Nos.) 

 CRM Machine 

 DG Sets (02 Nos.) 

 

It is being clarified that only the plant and machinery were sealed. No 

rooms, including Skin Specialist Rooms, Laboratories, General OPD, 

Dental Rooms, Pharmacy, or Eye Testing Rooms (09 Nos.) were 

sealed, as incorrectly alleged in the appeal. Further, electricity 

disconnection was carried out by DHBVN on 24.02.2024 in compliance 

with the closure order. Copy of the closure compliance is annexed as 

Annexure-R/2. 

5. That unit was having CTO,valid upto to 31.03.2023 on the basis of CLU 

(conditional LoI) dated 09.05.2003 which was already revoked by the 

DTCP, Chandigarh on 15.01.2010 and presently unit was not having 

valid CLU. Current status of CLU submitted by DTCP is annexed as 

Annexure-R/3.  

 

6. That facts leading to passing of closure order dated 19.02.2024 are 

narrated in brief as below: 

(i) After expiry of CTO on 31.03.2023, unit applied for 

renewal of CTO. Considering deficiencies in application, 

Show Cause Notice was issued to the appellant unit and 

CTO was refused vide letter dated 28.07.2023 with 

reasons mentioned therein. Copy of refusal of CTO vide 

letter dated 28.07.2023 is annexed as Annexure-A/9 (Pg 

No.130) with the appeal. The appellant never challenged 

the refusal of consent dated 28.07.2023 

(ii) On 28.08.2023, Show Cause Notice was issued to the 

appellant unit for closure, prosecution and imposition of 

environment compensation for reasons mentioned in the 

SCN dated 28.08.2023, copy of which is annexed with 

appeal as Annexure-A/11 (Pg 141-144). 

(iii) Last BMW authorization granted for 25 beds was valid 

upto 31/03/2024. The appellant submittedBMW 

authorization application dated 29.04.2024 and 

12.06.2024 which were refused on 05.06.2024 and 

24.07.2024 respectively for reasons mentioned in refusal 

letters. Copy of refusal letter dated 24.07.2024 of BMW 
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authorisation is annexed as Annexure-A/32 (Pg 226). 

These refusal of authorisation under BMW Rules have 

never been challenged and after 31.03.2024, the 

appellant Unit was operating without BMW authorization. 

(iv) In the meantime, a letter petition dated 26.10.2023 was 

registered as OA No.806/2024 and this Hon’ble Tribunal 

vide order dated 23.08.2024constituted a committee and 

directed to examine the matter and in case of violation to 

take propriate punitive, prohibitive, preventive and 

remedial action. Copy of order dated 23.08.2024is 

annexed with appeal as Annexure-A/39 (Pg 253).  

(v) In compliance of order dated 23.08.2024, Joint 

Committee (JC) inspected the unit on 28.10.2024 and JC 

found deficiencies including non-operational ETP. Sample 

of effluent bypassed and collected in tank was also taken. 

Copy of Joint Committee Report dated 28.10.2024 and 

Analysis Report of samples collected is annexed with 

appeal as Annexure-A/37 Colly (Pg 237-249).As per 

Analysis Report, sample of effluent bypassed and 

collected in tank was found beyond permissible limits. 

Site inspection and sample collection was done in the 

presence of unit’s representative. A certificate was also 

signed and stamped by unit’s representative to the effect 

that sample of Trade Effluent of unit has been collected 

and marked and sealed in his presence. While signing said 

certificate, no objection was raised by unit’s 

representative regarding sampling from inlet as alleged in 

the appeal. Further, spot inspection was done taking 

enough time and samples collection was done as per 

procedure in the presence of unit’s representative. Copy 

of certificate dated 28.10.2024 is annexed herewith as 

Annexure-R/4. 

(vi) On the basis of deficiencies observed by joint committee 

and Analysis report of effluent sample, a SCN dated 

11.11.2024 was issued to the unit. Copy of SCN dated 

11.11.2024 is annexed with appeal as Annexure-A/40 (Pg 

257-260). 

(vii) Unit vide email dated 16.11.2024 sought a month time to 

submit reply. Copy of email dated 16.11.2024 received 

from appellant unit is annexed herewith as Annexure-

R/5. Reply dated 12.11.2024 and 14.11.2024 as alleged 

in appeal were neither submitted to HSPCB nor referred in 

email dated 16.11.2024. However, reply dated 
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01.12.2024 through Advocate was submitted to HSPCB. It 

was admitted in reply that ETP operator was on leave. No 

observation w.r.t. non-operational ETP, logbook etc 

mentioned in SCN was objected in the reply. Copy of 

reply dated 01.12.2024 is annexed with appeal as 

Annexure-A/44 (Pg 268-277). 

(viii) After considering reply and submissions of the unit, on 

23.12.2024, the Regional Office, Palwal was 

recommending closure action to Head Office through e-

portal namely Haryana Online Consent Management & 

Monitoring System (HROCMMS).While recommending the 

Closure Action through e-portal, technical difficulty was 

faced as SCN dated 11.11.2024 already issued was not 

being reflected and system could not be progressed 

further. Therefore, formal SCN dated 23.12.2024 of one 

day was issued through online portal and thereafter, 

recommendations of closure action were made on 

26.12.2024. Closure Order was issued on 19.02.2025 

which was marked to concerned Field Officer, HSPCB on 

21.02.2025. Closure order was complied on 24.02.2025. 

 

7. That it is being clarified that no inspection was carried out on 

12.12.2024 as alleged, rather inspection details dated 28.10.2023 

were incorporated in online system on 11.12.2024 which took date of 

inspection as 12.12.2024.  

 

8. That the appellant alleged that joint committee visited the hospital 

premises of appellant on 28.10.2024 and only collected the untreated 

Water from the inlet and did not collect the water from the outlet and 

prepared the negative report dated 05.11.2024 accordingly whereas 

the unit, in its own appeal (Para 5 IV), has admitted that dialysis 

machines generate effluent through integrated RO systems. However, 

during inspection, the ETP was found non-operational—this fact also 

acknowledged by the unit in its reply dated 14.11.2024 (Pg 262 of 

appeal, though not submitted to HSPCB). Photographs confirming ETP 

non-functionality were pasted in report dated 28.02.2025. As the ETP 

was not operational, only bypass samples could be collected, 

confirming no treatment was taking place. Unit was not able to submit 

logbook of ETP operation and ETP sludge record generation was not 

maintained. Flow meters and Energy meter as meters were not 

installed. 

 

9.  That the appellant alleged that HSPCB issued a show cause notice 

dated 23.12.2024 to the appellant pursuant to the order dated 
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23.08.2024 in O.A No. 806/2024, wherein they have provided just one 

day to reply and subsequently take action under section 31.A of the Air 

Act and 33A of Water Act. The reason of this formal SCN has already 

been clarified in preceding paragraph. It is submitted that the unit was 

already issued SCN on 11.11.2024 and also sufficient time was 

granted (more than a month) to the unit on its request. But the status 

of the unit was same and unit was not able to obtain neither NHAI 

NOC nor CLU, CTO and BMW authorization. After considering reply and 

submissions of the unit, on 23.12.2024, the Regional Office, Palwal 

was recommending closure action to Head Office through e-portal 

namely Haryana Online Consent Management & Monitoring System 

(HROCMMS).While recommending the Closure Action through e-portal, 

technical difficulty was faced as SCN dated 11.11.2024 already issued 

was not being reflected and system could not be progressed further. 

Therefore, formal SCN dated 23.12.2024 of one day was issued 

through online portal and thereafter, recommendations of closure 

action were made on 26.12.2024. Closure Order was issued on 

19.02.2025 which was marked to concerned Field Officer, HSPCB on 

21.02.2025 and implemented on 24.02.2025. 

 

10.The unit has consistently been given adequate time to comply with the 

requirements and no action has been taken in haste by the HSPCB. At 

present, the unit still does not possess the mandatory documents 

necessary for the grant of Consent to Operate and Bio-Medical Waste 

Authorization. It is not feasible to process or grant these permissions 

solely based on the unit's written submissions. Additionally, the unit 

has failed to maintain any operational records of the ETP or the 

electricity meter, which are essential to verify whether the ETP was 

being operated regularly and that effluents were not being bypassed. 

Unit may obtain the requisite permissions and apply fresh for CTO and 

BMW authorisation with the answering respondent alongwith requisite 

documents. 

This reply is submitted for kind consideration of this Hon’ble Tribunal. 

 

Satinder Pal, SEE 
         Panchkula 
Place: Panchkula 
Date 25.07.2025 
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Regional Office, Palwal Region  
Haryana State Pollution Control Board 

II - Floor , HSVP Office Complex,  
Near Gymkhana Club, Sector -12, Palwal 

Website – www.hspcb.gov.in  E-Mail - 
hspcbropal@gmail.com 

 

-------------------------------------------------------------------------------------------------------------------------------- 

No. HSPCB/PAL/2024/1264             Dated: 24/02/2025 
To   

 
 The Chairman, 
 Haryana State Pollution Control Board,  

 Panchkula  
 

Sub: Compliance report of Closure order M/s Association for Blindness and 
Leprosy Eradication, Delhi – Mathura Highway, Village – Bahrola, 
District – Palwal. 

 
Ref:   Head Office File No. HSPCB/PAL/2025/INS/87829481CONCO001- 005, 

Dated 19/02/2025.   
  
  In this connection, it is submitted that in compliance of closure order against 

above said unit received vide under reference to this office, the unit visited by the under 

signed on 24/02/2025. Copy of closure order has been handed over to the representative of 

the unit at site and machinery has been sealed. The site photographs are attached 

herewith.   

  Submitted for kind information and further necessary action please. 
 
 

DA/1. Compliance Report 
       2. Photographs of the unit 
 
 

 
            Regional Officer  

Palwal Region 

AKANSHA 
TANWAR

Digitally signed 
by AKANSHA 
TANWAR 
Date: 2025.02.24 
15:17:14 +05'30'
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M/s 

COMPLIANCE REPORT OF CLOSURE ORDER PASSED AGAINST 

dateti ..9:92:24I d Pollution Control Board, Panchkula vide Head Office Order No.. 
under section 33A/31A qf Water/Air Act against the above said unit. The unit has been visited 

on dated 0..to close down the Plant, Machinery & D.G. Sets of the above said unit by 

the following officers: 

Deli Matheo 

1. Dy tuu Raut 

1. 

In compliance of the order passed by 

2. y Praskt Rat e 

2. 

3. 

Sh..re kumr khulor 
The representative of the unit ......f............ 

owners/Authorized Signatory, who is present in person at the time of sealing of the unit has 

been intimated of the said orders and copy of the closure order has been delivered to him. 

After giving due time for the completion of running process, the unit has been 

closed by sealing its plant and Machinery and DG sets as per details given below: 

4. 

Mahie 

Badicaton, 

Sh Preu KumorKla..the representative of the units 

Impressign of Seal 
and Signature: 

who was present at the time of sealing and closing of the unit has not shown any stay orders 

of any Court of law in this regard. However the unit remains in possession of its owners. They 

will be themselves responsible for watch and ward of the industry. 

Foness And Laposy 
Vincg 24°2 2025 

Auhoised Sigialory 
Unit Representative name and 

Signature 
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f: 
Status report regarding M/s Association for Blindness and Leprosy 
Eradication, Delhi-Mathura Road, Bahrola, District-Palwal. 

Haryana State Pollution Control Board 
HSPCB/PAL/2025/121 dated 07.05.2025 Íet ö| 

utay ya a4t% 

afg-HIR AHRI 70 15/ /18, 23, 24, 24/ /4, 5, 6, 7 -ETGTI, TEt a 

Association for Blindness and Leprosy Eradication Delhi-Mathura Road, Bahrola, 

15.012010 T Gai LOI Rycc fT T 

HO I 0d 94 gHIR YoR, 3NH (M/s Association for Blindness and 

Leprosy Eradication Delhi-Mathura Road, Bahrola, District-Palwal) gRT ya: fe# 

qI3T fe faio 10.03.2000, yetReta 31¢ feico 01.05.2000 qfoTH 3f6, 
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Pollution Control Board gaethef t f-1 p 1 ql faTRG RY 

ssue 
oalas|2s 
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Development) Act. 1963. 

Show 
cause notice under sub section (1) & (2) of section 12 of the 

Punjab Schedule Roads and Controlled Areas (Restriction of Unregulated 

NO....4-84..-.22. 

TO 

iv) 

Whereas it has been reported to me that you have: 

1 

2 

4. 

A 

sh Prem kumar khllar, resicant of ABLE 
Rlo 88s Sec h- is favctebeel. 

Laid out meanS of access at 

(by Dak Buk) 

.Dated Faridabad the ..6)3),4).... 

Erected or re-erected a building at .:a.Rons..Rexel!.Elleaa.styi!.Bubod 

Made on extended, excavation at 

road in contravention of section-3 or section 6 or in contravention 

of any condition by an order under section-8 of section 10 
of the Punjab Scheduled Roads and Controlled areas 

Restriction of (unregulated Development) Act, 1963. 
Contravention of the 

Used land situated at Rengs.cthadw BakaeSnt 

provisions of sub-section (1) of section 7 or section 12 of the 

Act. ibid. 

In this connection you are also directed to bring the following 

documents on the date of hearing. 

Copy of Registration Deed 

You are hereby required to stop further construction 

appear on ...13-3Ao....at .....050A4.... in my office at...J.IAÉ), echos-12 

Huedaho. kialafondahe and to show cause within a period ofr& days why 

Layout Plan of the construction 

Layout Plan of the Colony 

you should not be prosecuted for change of land use artd ordèred to 

restore the building at .:0..Rouc.Revenus.6skul.as.s..Bahasada.of land 

at..kevaas. &shatof..BáNoda in respect of which the aforesaid contravention 

has been committed to its original state or to being it in conformity 

with provision of the Act or the Rules framed there under: 

and to 

Copy of approved letter of the Colony 

Distt. Town Planner Enforcement, Faridabad 
Exercising the Power of Director, 
Town & Country Planning, Haryana 
under section 9, 12, 16 of Act No, 41 

of 1963.k 

The Report of the Junior Engineer is attached herewith for information. 
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STa 

sEta, 
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Jor under sub-section (2) the Section 12 of the Punjab Scheduled Roads and Controlled Areas aestriction of Unregulated Development) Act, 1963. 

NO 

(2) 

(3) 

(4) 

sh pk khular, Be sicl nt 
Associati» hx Blinehu satusy (raclilubun 

(1) verected or re-erected a buicing at..D..M..Rose . bahola Tih P,tw 

Rlo bs Sechy-S, fomelube 

(1) 

Where as it was reported to me that you had: 

made or extended excavation at 

(2) 

laid out means of access to 

. dated Faridabad the ..S2 

in contravention of section 3 or section 6 or in contravention of any condition imposed by 
an order under section 8 or section 10 of the Punjab Scheduled Roads and Controlled Areas 

(Restriction of Unregulated Development) Act, 1963. 
anaol Pal used land situated at Mi 

of sub-section (1) of 7 section 10. 

And whereas vide my order No ..2!. 
you were required to stop further construction and to appear and show cause as to why you shoukd 

i be ordered to restore, the building at...£ML. MA..Estaa...s3..Sbahueta 

or land at..vi..behusola. ....in respect of which the aforesaid contravention 
had been committed to its original state or bring it in conformity with the provisions of the Act or 

the Rules framed thereunder. 

Now, therefore, you are hereby upon to : 

And whereas you have failed to show cause to the satisfaction of the undersigned against 

the proposed order for the reasons mentioned below: 

restore the building at ......AAbo.. 

restore the land 

of issue of this order. 

.in contravention of the provision 

road 

...dated.).913(20 

it in conformity with the provisions of the Act or the Rules, within a period of 

of 1963.k 

not sutisfacyy 

..to its original state orto bring 
days from the date 

T(seve) 
Dist. Town Planner Enforcement, Faridabad 
Exercising the Power of Director, 
Town & Country Planning, Haryana 
under section 9, 12, 16 of Act No. 41 
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To 

The District Town Planner Enforcement 
Faridabad 

Exercising the Power of the 
Directs Town & Country Planning 
Haiyana. 

Sub : Unauthorised Construction in the Contolled Area at..adwal at vi bahroka 
The following Unauthorised Construction was 
observed by me during my visit of the Controlled 
Area...Padwn... 

1. Cose No. - A8. LE: (assoCiahon fer BlinoneH R Lebresy Ermelicabon) 
2. Owner's Name:- PremkuMw khulaY 
3. Father's Name: 

4. Permanent Address of the owner : 8as Sechr- asclbac 
5. Present Address of the owner : 
6. Area of Plot : 

7. Village/Hadbast No./Khasra No. 
with aksh Sajra : 

8. Verification of ownership with proof :- Regishy aty 
9. Construction/Constructed Area: 

10. Date of detection of the Constructíon : 

13. Land use as per Dev. Plan : 

Bahareda, Sy, e, 23, au/A,S,6,D 

11. Stage of Construction on the date of defection : Dpc devel 
12. Land use/Purpose : 

14. Class of Building (Kacha/Pacca) : 

16c'xy Abbyekimat 

15. Whether erection/re-erection/addit ion/alteration etc. ;- ETechom 

N, B. SITE PLAN ON REVERSE 

Pecca 

16. Whether construction prior to the material datd : 

R K 

17. Whether any permission already taken from D. T. P. C. 
18. Nature of Violation : V/s , 7) Act l t 1463, 
19. Reference No. to the field Book/Survey Sheet : No 
20. Remarks : 

Aftey ihate yial clot 
NO 

Building nspeçtor/Sectional Officer 
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From 

1 

To 

District Town Planner 

Palwal 

2 

Superintendent of Police, 
Palwal 

Memo No. 

S.P Office, Paiwal 
Diary No...c2I4.. 

Dated....31/3/29.. 

Dated 28o8|2o23 

It has been brought to the notice of under signed that Association of Blindness and 

Leprosy eradication, R/o Village Behrola, Teh. & Distt. Palwal has erected unauthorized 

construction of Hospital at Khasra no. 24//7, 4, 5 min, 15//18, 24 min, 23 min, in the revenue 

estate of Village Behrola, Teh. & Distt. Palwal The nearest land mark to the aforementioned 

unauthorized construction is N.H. 19, Near Public Health Engineering Office. The aforesaid 

construction is being raised in violation of section 7 of Punjab Scheduled Roads and Controlled 

Areas Restriction of Unregulated Development Act 1963 (hereinafter referred to as Act no. 41 of 

1963) and rules framed thereunder. The aforesaid site ot offender falls within notified controlled 

area declared around Palwal Distt. Palwal, on dated 04,07.1974 vide Gazzette notification No. 3522 

2TCP-74/24936 dated 04.07.1974 (coy; ioseu). 

Sub :- Infringement of Punjab Scheduled Roads and Controlled Areas Resiictiol of 

Unregulated Development Act of 1963-Lodging of FIR. 

Section 7 of Act no 41 of 1963 prolhibits for change of land use before obtaining change of 

land use permission from the competent authority (Director General Town & Country Planning 

Haryana, Chandigarh) Section 7 of act no. 41 of 1963 profits for change of land use permission 

before changing the existing use of land from the competent of authority on payment of prescribed 

fees and charges to the Government the above named of under has the violated section-7 of act no. 

1963 by changing the existing use of land from agriculture to commercial without obtaining change 

of land use perission from competent authority. The necessary show cause notice and restoration 

order under section 12 (2) of Act no 41 of 1963 has already been issued against the offender and the 

same have also been pasted at the site of unauthorized construction. The offender is deliberately 

continuing with the offence/violatior/contravention of provisions of Act no. 41 of 1963 and rules 

framed thereunder. 

It is further intinmated that the conravention/violation of section 7 of Act of 1963 and rules 

framed there under is a punishable offence with imprisonment up to 3 years and fine up to Rs. 

50,000, therefore you are requested to get the said unauthorized construction being done by the 

above named offernder stopped immediately, investigate the matter and register a FlR against the 

above named offender as well as other offenders whose name gets associated with the above 

referred offence during course of investigation. 
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After rgistration of FIR, necessdry sanction for prosecution of the offenders lilay be. 

oblained from the Deputy Commissioner, Palwal as required under section 16 of Act of 1963 before 

putting the challan in the court of lst class judicial magistrate (see section 15 of Act of 1963). 

Please also find enclosed tollowing documents procured/obtained showing association of 

above named offender to the aforesaid unauthorized colony. 

3 

Copy of Show Cause Notice with Site plan showing location of unauthorized 
construction existing at site and Restoralion. 

These documents shall help you to investiyate the offence and also during the prosecution 
of the above named offender. 

5 It is further intimated that under section 12B of Act of 1963, police officer not below the 
rank of sub inspector has power to arrest such offenders (A Copy of relevant portion of se tion 12 

B of Act of 1963 is encl0sed for your ready reference). YOu are also requested to keep vigil in this 

area and surrounding area and bring an instance of unauthorized construction to the notice of this 

office as envisaged in section 12A of Act of 1963 is enclosed for your ready reference). 
A copy of FIR and progress report of investigation into this rmatter maybe sent to his office 

for record purpose, please. 

DA/as above 

1 

Endst No. 

2 

3 

This complaint consists of 8 pages numbered as 1 to 8 as per detail giver below: 

Revenue docuents-Jamabandi/ Intkal/ sale deeds. 

Sr. No. 

3 

to 8. 

4 

DTP) PWL 

Particular 
Rejection Letter 
Mulation and lamabandi 

Rodo lo7?4 
Retuydiu 

Coniu Gied Are Pa: ttification of 
Controlled area 
Relevent portion of Section 11 A and 
11B of Act of 1975 

Senior Town Planner (E&V), Haryana, Chandigarh 

L Palwal 

achen Cull d be teken qeordingy: 

Page no. 

Dated 

1 

3 

4-5 

A copy is forwarded lo the following, for information and further necessary action, please. Deputy Commissioner, Palwal 

6-8 

District TowPlanner 

25]823 

Station House Officer (S.H.O.), Sadar, Distt. Palwal with relevant document chain no. 1 

202? 

District Town Planner 
Palwal 

21823 

46 meuteued inheletey 

as tye Chelesuregtaye het cttached 

Stupdt. of Polt 
Paheal 
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ANA T 

Regional Office, Palwal Region Haryana State Pollution Control Board II - Floor, HSVP Office Complex, Near Gymkhana Club, Sector -12, Palwal Website - www.hspcb.gov.in E-Mail -
hspcbropal@gmail.com 

No. HSPCB/ PAL/2024/ 

bottle. 

(Counter Signature) 

CERTIFICATE 

Certified that the sample/samples of Trade Effluent of our industry M/s 

Officer who collected sample 

HARYANA 

been collected on 2.2lo oY and has been marked and sealed in my 

Ro t1spA 

SWARNA UTSAV 

presence. It is further certified that samples have been collected in temper proof glass 

Sub 

Dfvtstonal 

Officer 

(Civtl) 

PALWAL (Harvana) 

Dated: 

dasoa.has 

MOsy Eradication 

FoSpsentative of the Unittoy 
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